ACT No. XV or 1862.

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL.

( Received the assent of the Governbr General on the 1st May 1862.)

An Act to amend the Code of Criminal Procedure.

‘WrereAs it is expedient to amend the Code of Criminal Procedure
in regard to the exbension thereol to any parts of the
Territories not subject to the General Regulations; It is
enacted as follows :—

‘ Preamble.

I. When, under the provisions of Section 445 of the Code of Criminal
. . Procedure, the said Code has been or shall be extended to
With what restric- . . . )
tiqnsi 816)0., Cc()ldeof Cri- any part of the Territories not subject to the General
mimal Procedure may . : .
~ be oxtended to a Non- Regulations of Bengal, Madras, or Bombay, it shall be
Regulation Province. _ . .
lawful for the Governor-General in Council or for the
local Government of such Territory to vest the Chief Officer charged with the
Executive administration of a District in Criminal matters, by whatever designa-
tion such Officer is called, with power to try all offences not punishable with
death, and under the provisions of the said Code to pass sentence of imprison-
ment of either description for a term not exceeding seven years, including such
solitary confinement as is authorized by law, or fine, or both.

II. When fthe Sudder Court in any part of the Territories to which the
When Sudder Court  Said Code of Criminal Procedure has been or shall be
consists of one Judge.  oxtended as aforesaid, shall comsist of a single Judge, such
Judge shall have all the powers of two or wmore Judges of (lie Sudder Court
under Sections 398, 401, and 420 of the said Code.

TII. This Act shall be taken and read as part of the
Code of Criminal Procedure.

Construction.
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